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02, 27.08,2002

Heard Mr, B.K,Sahoo, learned counsel
appearing for the Applicant and Shri D.N.Mishra,
learﬁéd Standing Coungel for the Railways.

2., The Departmental pProceeding started
against the Applicant in the vear 1977 is sBill
continuing. The Applicant, through his Advocate,
prays for a'direction to be isgsued to the
Regpondents for expeditious compdetion of the

Departmental proceeding in question., It has also been

prayed by Mr.Sahoo, appearing for the Apnlicant, 'that

"H|the enquiry in the Departmental proceeding in question
iy '8 : 1

should beAconducted at Cuttack, instead of being
conducted at Gorakhpur. It is the case fez Mr.Sahoo,
advocate §pearing for the Applicant, that the
allegation ,basing on which the charge sheet{ in the
Departmental proceeding in question) had been drawn ’
being stated to be a%rCuttack and the charge sheet

having been served on the Applicant at Cuttack; it is

a fit circumstances, where the Departmental enquiry
should be conducted at Cuttack,To this, learned
Standing Counsel for the Railways have no objection,
3. In the aforesaid premises, this Original
Application is disposed-of with direction +o the

Respondents (i) to conduct the enquiry at Cuttack

and (ii) to complete the Departmental proceeding
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expeditiously, preferably within a period of
06 months from the date of receipt of a copy of this

order,

4, With the aforesaid observations and

irections, this Original Application is disposed of

without imposing any cost.

5, Send copies of this order to the .
Respondents and free copies be also agven to the
Counsel appearing for the Applicant and also to

MrJ.D.N.Mishra, the learmed Standing Counsel for the
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